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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE IN ll-fE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) to (c). 
Under the Employment Market Information 
Programme of the Directorate General of 
Employment and Training, Ministry of LabOur. 
data are collected on 10tal employment and 
women empfoym nt in the organised sector 
(both in pubficand private sectors). According 
,to this, the percentage of women to lthe total 
employment has shown increasing trend 
over the years. 

Under the cheme titled "Survey of 
Socio-Economic Condition of Women 
Workers in Industry". surveys have been 
undert n from time to time 10 study t 

orking nd other conditions of wom n 
workers engaged in the organ sed segment 
of Industry, viz., mines pi ntations and fac-
ories covered under the r spactive Acts. 

(d) Th Equal Remuneration Act, 1976 
provid s for equal remuneration to men and 
women for the same work or work of a sim Har 
nature and for prevention of discrimination 
against worn n not only in r cruitment, but 

Iso in relation to conditions of service sub-
equent to employment. The Equal Remu-

neration Act. was at 0 amended to all w 
selected voluntary organi ations to til 
complaints of violation of the Act. Vat iou' 
other labour law ,such as, the Factories Act} 
1948, the Mines Act, 1952, th Employ 

. State Insur nee Act, 1948, the Mat rnity 
Benefit et, 961, th Plantations La ur 
Act, 1 r.:: 1, h Be dl a igar Work r 
(0 ncJitions of Employment) c, 1966, etc. 
cont in provisions in reg to the welfare 

nd prot c j ,of om n I bour. In a majo Ity 
overnm nts and Union 
ppropriat Gov rnm nt 

labour laws. Th 
t 

basis has been launched in some States for 
strengthening the enforcement machinery 
pertaining to legal provisions for Women and 
Child Labour. Central Government also gives 
assistance to voluntary organisations for 
organising women labOur to enable them to 
ge their rights. 

Cr atlon of r r Bharatf Corporation 

254. HAl MONORANJAN SUR: 
PROF. MAD HU 

DANDAVATE: 

W'U the PRIME MINISTER b plea d 
to state: 

(a) wh th r th dat of implementation 
of th Pra. ar Sharati Act has been notif!eo; 

(b) if not, the reasons for th d lay in 
n tification s w II as the d lay in setting up 
of the Prasar Bharati Corporation; and 

(c) th likely dates for both? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOM AFF lAS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (a) No, ir. 

(b) and (c). It is considered imperative 
o consult all shadas ofpublicopinion, b· for 

formally notifying th date for creation of 
)r sar Bh rati t to ensure that its e t blish-

nt is in conformity with national inter 5t in 
1h con ext f pr s nt d velopments in h 
count . 

urt or Cornm nal nc 
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